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 Production)  Second  Amendment

 Order,  975  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G.  S.  R,  408  (E)  in  Gazette  of  India,
 dated  the  llth  July,  1975,  under  sub-
 section  (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  1955.  [Placed
 in  Library,  See  No.

 LT-9830/75}.

 ORDER  UNDER  DELIMITATION  AcT,  972

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  =  (DR.
 SAROJINI  MAHISHI):  I  beg  to  lay
 on  the  Table  a  copy  of  Order  No.  42

 (Hindi  and  English  versions)  of  the

 Delimitation  Commission  in  respect
 of  the  State  of  Jammu  and  Kashmir

 published  in  Notification  No,  8.  0.
 281  (E)  in  Gazette  of  India,  dated  the
 28th  June,  1975,  under  sub-section  (3)
 of  section  0  of  the  Delimitation  Act,
 1972.  [Placed  in  Library.  See  No.  LT-

 9831/75].

 Post  Orrice  Savines  Banks  (SEcONnpD
 AMENDMENT)  Ruues,  Post  OFFICE

 Savincs  CERTIFICATEgs  (AMEND.

 MENT)  RULES,  ETC.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  I  beg
 to  lay  on  the  Table:  —

 (l)  A  copy  of  the  Post  Office

 Savings  Banks  (Second  Amend-

 ment)  Rules,  975  (Hindi  and  Eng-
 lish  verions)  published  in  Notifica-

 tion  No,  G.  S.  R,  339  (E)  in  Gazette

 of  India,  dateq  the  2lst  June,
 975  under  sub-section  (3)  of  sec-

 tion  5  of  the  Government  Savings
 Banks  Act,  1878,

 (2)  A  copy  of  the  Post  Office  Sav-

 ings  Certificates  (Amendment)

 Rules,  975  (Hindi  and  English  ver-

 sions)  published  in  Notification  No.

 G.  S.  R.  340  (8)  in  Gazette  of  India,
 dated  the  2lsq  June,  3975  under

 sub.section  (3)  of  section  2  of  the

 Government  Savings  Certificates

 Act,  1050,

 [Placed  in  Library.  See  No,  LT-

 9882/75).
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 (8)  A  copy  of  Notification  No.
 (ज  S.  R.  879  (Hindi  and  English
 versions)  published  in  Gazette  of
 India,  dated  the  9th  July,  975
 issued  under  the  Central  Excise
 Rules,  944  togther  with  an  explana.
 tory  memordanum.  {Placed  in

 Library.  See  No,  LT-9833/75].

 (4)  A  copy  of  the  Central  Excise
 (Tenth  Amendment)  Rules,  975
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No,  G.  S.  ४8.
 878  in  Gazette  of  India,  dated  the
 l9th  July,  1975,  under  section  38  of

 the  Central  Excises  and  Salt  Act,
 1944.  [Placed  in  Library.  See  No.

 LT-9834/74].

 (5)  A  copy  of  the  Nationalised
 Banks  (Management  and  Miscella-
 neous  Provisions)  (Amendment)
 Scheme,  975  (Hindi  and  English
 versions)  published  in  Notification

 No.  S.  0.  992  in  Gazette  of  India,
 dated  the  28th  June,  1975  under

 sub-section  (5)  of  section  9  of  the

 Banking  Compaines  (Acquisition
 and  Transfer  of  Undertakings)  Act,
 I970.  [Placed  in  Library,  See  No.

 LT-9835/74).

 InTerIM  REepoRT  OF  NATIONAL  COM-

 MISSION  ON  AGRICULTURE

 SHRI  PRABHUDAS  PATEL:  I  beg
 to  lay  on  the  Table  a  copy  of  the  In-

 terim  Report  (Hindi  version)  of  the
 National  Commission  on  Agriculture
 regarding  ‘Certain  Import  aspects
 of  selected  Export  Oriented  Agricul-
 tural  Commodities’.  [Placed  in  Lib-

 rary.  See  No.  LT-9836/75],

 NOTIFICATIONS  UNDER  MERCHANT

 Surepine  Act

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  £SHIPPING
 AND  TRANSPORT  (SHRI  H.  M.

 TRIVEDI):  I  beg  to  lay  on  the
 Table:  —

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of

 section  458  of  the  Merchant  Shipp-
 ing  Act,  958:—
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 {Shri  H.  M.  Trivedi]

 (i)  The  Merchant  Shipping
 {Examination  of  Engineers  and

 Engine  Drivers  of  Fishing  Ves-

 sels)  Amendment  Rules,  1975,

 published  in  Notification  No.

 GS.R.  744  in  Gazette  of  India

 dated  the  740)  June,  1975.

 (ii)  The  Merchant  Shipping
 (Prevention  of  Collisions  at  Sea)

 Regulations,  1975,  published  in
 Notification  No.  प्ले  S.  R.  820  in

 Gazette  of  India,  dated  the  5th

 July,  1975,

 [Placed  in  Bibrary.  See  No.

 LT-9887/75].

 (2)  A  copy  of  Notification  No.  S.

 0,  276  (E)  (Hindi  and  English  ver-

 sions)  published  in  Gazette  of  India

 dated  the  28th  June,  1975,  under

 section  0  of  the  National  Highways

 Act,  1956,  extending  the  National

 Highways  Act,  956  to  the  State  of

 Sikkim.  [Placed  in  Library,  See

 No,  LT-9838/75).

 ANNUAL  Report  or  Corr  Boarp  For
 1973-74

 SHRI  ZIAUR  RAHMAN  ANSARI:

 I  beg  to  lay  on  the  Table  a  copy  of

 the  Annual  Report  (Hindi  and  Eng-
 lish  versions)  for  the  year  1973-74  on

 the  activities  of  the  Coir  Board  and

 the  working  of  the  Coir  Industry  Act,
 953  under  sub-section  (३)  of  section
 49  of  the  Coir  Industry  Act,  1953.

 [Placed  in  Library.  See  No.  LT-

 9839/75].

 Papers  UNDER  COMPANTES  ACT,  ETC.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND

 COMPANY  AFFAIRS  (SHRI  BEDA-

 BRATA  BARUA):  I  beg  to  lay  on

 the  Table:  —

 qd)  A  copy  of  Notification  No.

 G.S.R.  343  (E)  (Hindi  ang  English

 versions)  published  in  Gazette  of

 India,  dated  the  24th  June,  1975,
 under  sub-section  (3)  of  section
 637  of  the  Companies  Act,  1956.

 {Placed  in  Library.  See  No.  LT-

 9840/75).
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 (2)  A  copy  of  ‘Corrigendum’
 (Hindi  and  English  versions)  to  the
 Annual  Report  for  the  year  1978-74
 on  the  working  and  administration
 of  the  Companies  Act,  1956,  [Placed
 in  Library,  See  No.  LT-984/75].

 (3)  A  copy  each  of  the  following
 Draft  Notifications  (Hindi  and  En-

 glish  versions)  to  be  issued  under

 sub-section  (l)  of  section  620  of
 the  Companies  Act,  1956,  under

 sub-section  (2)  of  Section  620  of
 the  Said  Act:

 (i)  Notification  No,  15/14/738-
 IGC  regarding  the  applicability
 of  sections  100,  0I,  102,  108,  104,
 39]  and  394  of  the  Companies  Act,
 956  to  Mls.  National  Instruments

 Limited,  Calcutta,  a  Government

 Company.

 (ii)  Notification  No.  15/14/75-

 IGC  regarding  the  applicability
 of  section  87-C  of  the  Compani-
 es  Act,  956  to  Government  Com-

 panies,

 (iii)  Notification  No  15/38/74-
 IGC  regarding  the  aplicability  of
 section  370  of  the  Companies  Act,
 956  to  Government  Companies.

 (iv)  Notification  No.  15/17/75.
 IGC  regarding  the  applicability  of

 sub-section  (l)  of  section  297  of

 the  Companies  Act,  956  to  Go-

 vernment  Companies,

 [Placed  in  Library.  See  No.  LT-

 9842/75}.

 (4)  A  copy  of  the  Draf  Order

 (Hindi  and  English  versions)  No.

 33758/73-CL  III  to  be  issued  un-
 der  sub-section  (4)  of  section  8  of

 the  Companies  Act,  4956  directing

 M|s,  Mysore  Iron  and  Steel  Limited
 to  convert  its  loan  into  equity  capi-

 tal,  under  sub-section  (6)  of  sec-
 tion  8]  of  the  gaid  Act.  [Placed  in

 Library.  See  No,  LT-9842/75].

 (5)  A  copy  of  the  Companies
 (Temporary  Restrictions  en  Divyi-
 dends)  Warrant  Rules,  975  (Hindi
 and  English  versions)  published  in


